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Title: Introduction of the Underprivileged, Orphan, Vagabond and Other Street Children (Prevention Of Abuse, Rehabilitation And Welfare) Bill, 2015.
(motion adopted)
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HON. DEPUTY SPEAKER: The guestion is:

"That leave be granted to introduce a Bill to provide for the prevention of abuse and exploitation of orphan, vagabond, runaway and

other street children by providing deterrent punishment for the violators and for rehabilitation and other welfare measures to be

undertaken by the Union and the State Governments for such children who usually subsist on rag picking, begging, shoe polishing,

working as potters, performing acrobatics or who are forced to indulge in crimes like stealing, pick pocketing, snatching, smuggling,
prostitution, education medical care, vocational training, etc,, and for matters connected therewith and incidental thereto."

The motion was adopted.
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